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IN THEZ CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIP AL BENCH
NZy DELHT

Oefe No. 1501/97

Naw Delhi this the 27th day ot June, 1967 [)/

-’

Hon'ble Smt.Lakshmi Suamlﬂ:uldn Memb=r {J

Shri Chandar Pal

Son of lats Pt.Rauwati Prasad Sharm

Inspector of Police, CBI-aHD

O/b the Supdt.of Police, CBI (aHG Cases Unit)
2, Booty Road, Ranchi

Resident of L~I 262 p,UDA Flats,Xelkaji.
(Present in perscn ) ses Applicant
Vs,

1e The Union of India
through the Secrstary
Geptt.of Persannel & Training,
NOI‘tn DJ.OGK, Neu Qelhi

2, The Dirsctor,
Central Bursau of Inve stigatinw,
Block No.3, CG0 Complex, Lodhi Road,
New Oelhi,
3. The Joint Director,CBI{East)
Second M5S0 Building, 15th Floor,
Nizam Palaca, 244/4, p.J.Chandra Bose Road,
Calcutt a-700023

4, The Supdt.of Police, LBI,aHD Cases Unit
‘l‘..;..\.\.ﬂngh pﬂuh )
Jawahar Lal Nehru' Marg,Patna.

3, The Supdt.of Police,CBI fHD Cases Unit
2 Booty Road, uanﬁl.

«es Nezspondents

(Hob'ble smt.Lakshmi Suaminnthan, Member (3

Heard.

The applicant is aggrieved by the office srdersduted
6/97 and 23-4-37 issued by the superintendent of Polics, CBI,

Patpa { Annexure A-2), He submits that he is workimg &t Ranchi

o

)

(Stats of Biharj. 1% is noted that the office has raised o

preliminary objection regarding maintainability of tho
application bzfore the Principal Bench,

i1t iz seen that the applicant has not filed any
application under Section 25 Uf the Adn$vﬂv*rat1ve Tribunals
2ot befors the ﬁanfblé Chaeirman fur retaining the 84 in the

Principal Benche

Un the basis of the submissions made by the applicant
on

and after perusing the materials/ record, this 04 is rejected
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at the admission stage itself as it is not maintainsble In the Principal
Bench, Registry to return all the papsrs to the epplicant, retaining cne

applicatmn for the purpose of office record. E

L ol

{Smt.Lakshmi Swaminat haw)
Mamber (J)
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